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ORDER

PER NARENDRA KUMAR BILLAIYA, A.M.

This appeal by the assessee is preferred against the order dated

18/12/2023 by National Faceless Appeal Centre, Delhi pertaining to

A.Y.2011-12.

2. The sum and substance of the grievance of the assessee is that the

learned CIT(A) erred in dismissing the appeal in limine.

3. We have given thoughtfull consideration to the order of the First

Appellate Authority. We find that FAA has dismissed the appeal without going
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into merits of the case, therefore, in the interest of justice and fair play, we
deem it fit to restore the issues to the file of the of the learned CIT(A). The
learned CIT(A) is directed to decide the appeal on merits of the case after
affording a reasonable and adequate opportunity of being heard to the

dSSESSee.

4. In the result, the appeal by the assessee is allowed for statistical

purposes.

Order pronounced in the open Court on 01/07/2024

RAHUL CHAUDHARY NARENDRA KUMAR BILLAIYA
JUDICIAL MEMBER ACCOUNTANT MEMBER

MUMBAI, DATED: 01/07/2024

Vijay Pal Singh, (Sr. PS)
Copy of the order forwarded to:

(1) The Assessee;

(2) The Revenue;

(3) The PCIT / CIT (Judicial);
(4) The DR, ITAT, Mumbai; and
(5) Guard file.

By Order

Assistant Registrar
ITAT, Mumbai
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